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The Lok Sabha met at Eleven of the Clock

[MADAM SPEAKER in the Chair]
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OBITUARY REFERENCE

MADAM SPEAKER: Hon. Members, I have to inform the House about the sad
demise of our former colleague, Shri Prabhatsinh H. Chauhan.

Shri Prabhatsinh H. Chauhan was a Member of the Ninth Lok Sabha
from 1989 to 1991 representing Kaira Parliamentary Constituency of Gujarat.

Shri Prabhatsinh was also a Member of Gujarat Legislative Assembly
during 1985 to 1989.

Shri Prabhatsinh H. Chauhan passed away on 1% July, 2012 at the age of 80
in Nadiad, Gujarat.

We deeply mourn the loss of our friend and I am sure the House will join
me in conveying our condolences to the bereaved family.

The House may now stand in silence for a short while as a mark of respect
to the memory of the departed.
11.01 hrs

The Members then stood in silence for a short while.
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MADAM SPEAKER: Now, Question Hour.
Q. No. 145 — Shri M.I. Shanavas.
... (Interruptions)
11.02 hrs
At this stage Shri Ganesh Singh, Shri P. Kumar and some other hon. Members
came and stood on the floor near the Table.
... (Interruptions)
MADAM SPEAKER: I have received notices for suspension of Question Hour
and for moving Adjournment Motion. I have rejected all the notices. But as a
special case, considering the sensitivity of the matter, I can allow a discussion.
We can have a discussion on this subject.
... (Interruptions)
MADAM SPEAKER: Nothing will go in record.
(Interruptions) *

MADAM SPEAKER: The House stands adjourned to meet again at 12 noon.

* Not recorded
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12.00 hrs
The Lok Sabha re-assembled at Twelve of the Clock.

( Madam Speaker in the Chair)

PAPERS LAID ON THE TABLE
MADAM SPEAKER: Now, Papers to be laid on the Table.
Shri V. Narayanasamy.

... (Interruptions)

12.0 ¥ hrs

At this stage, Shri Ganesh Singh, Shri C. Rajendran and some other Hon.
Members came and stood on the Floor near the Table.

THE MINISTER OF STATE IN THE MINISTRY OF PERSONNEL, PUBLIC
GRIEVANCES AND PENSIONS AND MINISTER OF STATE IN THE PRIME
MINISTER’S OFFICE (SHRI V. NARAYANASAMY): I beg to lay on the
Table:-
(1) A copy of the Union Public Service Commission (Exemption from
Consultation) Amendment Regulations, 2012 (Hindi and English versions)
published in Notification No. G.S.R. 596(E) in Gazette of India dated 28th July,
2012 under article 320(5) of the Constitution.

(Placed in Library, See No. LT 7125/15/12)
(2) A copy of the Indian Police Service (Probationers’ Final Examination) Rules,
2012 (Hindi and English versions) published in Notification No. G.S.R. 504(E) in
Gazette of India dated 26th June, 2012 under sub-section (2) of Section 3 of the
All India Services Act, 1951.

(Placed in Library, See No. LT 7126/15/12)

... (Interruptions)
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THE MINISTER OF STATE IN THE MINISTRY OF HUMAN RESOURCE
DEVELOPMENT (SHRIMATI D. PURANDESWARI): I beg to lay on the
Table:-
(1) (1) A copy of the Annual Report (Hindi and English versions) of the Indian
Institute of Information Technology, Allahabad, for the year 2010-2011.
(i) A copy of the Annual Accounts (Hindi and English versions) of the
Indian Institute of Information Technology, Allahabad, for the year 2010-
2011, together with Audit Report thereon.
(2)Statement (Hindi and English versions) showing reasons for delay in laying the
papers mentioned at (1) above.

(Placed in Library, See No. LT 7127/15/12)

(3) (1) A copy of the Annual Report (Hindi and English versions) of the
Rashtriya Madhyamik Shiksha Abhiyan Karnataka, Bengaluru, for the year
2009-2010, alongwith Audited Accounts.

(i1) Statement regarding Review (Hindi and English versions) by the
Government of the working of the Rashtriya Madhyamik Shiksha Abhiyan
Karnataka, Bengaluru, for the year 2009-2010.

(4) Statement (Hindi and English versions) showing reasons for delay in laying the

papers mentioned at (3) above.

(Placed in Library, See No. LT 712815/12)

(5) (1) A copy of the Annual Report (Hindi and English versions) of the
Rashtriya Madhyamik Shiksha Abhiyan Tamil Nadu, Chennai, for the year
2009-2010, alongwith Audited Accounts.

(i1) Statement regarding Review (Hindi and English versions) by the
Government of the working of the Rashtriya Madhyamik Shiksha Abhiyan
Tamil Nadu, Chennai, for the year 2009-2010.
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(6)  Statement (Hindi and English versions) showing reasons for delay in laying
the papers mentioned at (5) above.

(Placed in Library, See No. LT 7129/15/12)

(7) (1) A copy of the Annual Report (Hindi and English versions) of the
Haryana Prathmik Shiksha Pariyojna Parishad, Panchkula, for the year
2009-2010, alongwith Audited Accounts.

(i1) Statement regarding Review (Hindi and English versions) by the
Government of the working of the Haryana Prathmik Shiksha Pariyojna
Parishad, Panchkula, for the year 2009-2010.

(8) Statement (Hindi and English versions) showing reasons for delay in laying the

papers mentioned at (7) above.

(Placed in Library, See No. LT 7130/15/12)

(9) (i) A copy of the Annual Report (Hindi and English versions) of the
Madhya Pradesh Madhyamik Shiksha Samiti, Bhopal, for the year 2009-
2010, alongwith Audited Accounts.
(i) Statement regarding Review (Hindi and English versions) by the
Government of the working of the Madhya Pradesh Madhyamik Shiksha
Samiti, Bhopal, for the year 2009-2010.

(10) Statement (Hindi and English versions) showing reasons for delay in laying

the papers mentioned at (9) above.

(Placed in Library, See No. LT 7131/15/12)

(11) (1) A copy of the Annual Report (Hindi and English versions) of the
Rashtriya Madhyamik Shiksha Abhiyan Jammu & Kashmir, Srinagar, for
the year 2009-2010, alongwith Audited Accounts.
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(i) Statement regarding Review (Hindi and English versions) by the
Government of the working of the Rashtriya Madhyamik Shiksha Abhiyan
Jammu & Kashmir, Srinagar, for the year 2009-2010.
(12) Statement (Hindi and English versions) showing reasons for delay in laying
the papers mentioned at (11) above.

(Placed in Library, See No. LT 7132/15/12)

(13) (i) A copy of the Annual Report (Hindi and English versions) of the Indian
Council of Historical Research, New Delhi, for the year 2010-2011,
alongwith Audited Accounts.

(i1) A copy of the Review (Hindi and English versions) by the Government
of the working of the Indian Council of Historical Research, New Delhi, for
the year 2010-2011.

(14) Statement (Hindi and English versions) showing reasons for delay in laying

the papers mentioned at (13) above.

(Placed in Library, See No. LT 7133/15/12)

(15) (1) A copy of the Annual Report (Hindi and English versions) of the
Arunachal Pradesh Sarva Shiksha Abhiyan Rajya Mission Authority,
Itanagar, for the year 2008-2009, alongwith Audited Accounts.

(i1) Statement regarding Review (Hindi and English versions) by the
Government of the working of the Arunachal Pradesh Sarva Shiksha
Abhiyan Rajya Mission Authority, Itanagar, for the year 2008-2009.

(16) Statement (Hindi and English versions) showing reasons for delay in laying

the papers mentioned at (15) above.

(Placed in Library, See No. LT 7134/15/12)
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(17) (1) A copy of the Annual Report (Hindi and English versions) of the
Arunachal Pradesh Sarva Shiksha Abhiyan Rajya Mission Authority,
[tanagar, for the year 2009-2010, alongwith Audited Accounts.

(i) Statement regarding Review (Hindi and English versions) by the
Government of the working of the Arunachal Pradesh Sarva Shiksha
Abhiyan Rajya Mission Authority, Itanagar, for the year 2009-2010.

(18) Statement (Hindi and English versions) showing reasons for delay in laying

the papers mentioned at (17) above.

(Placed in Library, See No. LT 7135/15/12)

(19) (1) A copy of the Annual Report (Hindi and English versions) of the
Jharkhand Education Project Council, Ranchi, for the year 2010-2011,
alongwith Audited Accounts.

(i1) Statement regarding Review (Hindi and English versions) by the
Government of the working of the Jharkhand Education Project Council,
Ranchi, for the year 2010-2011.

(20) Statement (Hindi and English versions) showing reasons for delay in laying

the papers mentioned at (19) above.

(Placed in Library, See No. LT 7136/15/12)

(21) (1) A copy of the Annual Report (Hindi and English versions) of the Indian
Council of Social Science Research, New Delhi, for the year 2010-2011,
alongwith Audited Accounts.

(i1) Statement regarding Review (Hindi and English versions) by the
Government of the working of the Indian Council of Social Science
Research, New Delhi, for the year 2010-2011.

(22) Statement (Hindi and English versions) showing reasons for delay in laying

the papers mentioned at (21) above.

(Placed in Library, See No. LT 7137/15/12)
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(23) (1) A copy of the Annual Report (Hindi and English versions) of the
Maulana Azad National Institute of Technology, Bhopal, for the year 2010-
2011.
(1i1)) A copy of the Annual Accounts (Hindi and English versions) of the
Maulana Azad National Institute of Technology, Bhopal, for the year 2010-
2011, together with Audit Report thereon.
(ii1) A copy of the Review (Hindi and English versions) by the Government
of the working of the Maulana Azad National Institute of Technology,
Bhopal, for the year 2010-2011.

(24) Statement (Hindi and English versions) showing reasons for delay in laying

the papers mentioned at (23) above.

(Placed in Library, See No. LT 7138/15/12)

(25) (1) A copy of the Annual Report (Hindi and English versions) of the
National Institute of Technology, Calicut, for the year 2010-2011,
alongwith Audited Accounts.

(i1) A copy of the Review (Hindi and English versions) by the Government
of the working of the National Institute of Technology, Calicut, for the year
2010-2011.

(26) Statement (Hindi and English versions) showing reasons for delay in laying

the papers mentioned at (25) above.

(Placed in Library, See No. LT 7139/15/12)

(27) (1) A copy of the Annual Report (Hindi and English versions) of the School
of Planning and Architecture, New Delhi, for the year 2010-2011,
alongwith Audited Accounts.
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(i1) A copy of the Review (Hindi and English versions) by the Government
of the working of the School of Planning and Architecture, New Delhi, for
the year 2010-2011.
(28) Statement (Hindi and English versions) showing reasons for delay in laying
the papers mentioned at (27) above.

(Placed in Library, See No. LT 7140/15/12)

(29) A copy of the Annual Accounts (Hindi and English versions) of the Indian
Institute of Technology, Kharagpur, for the year 2010-2011, together with Audit
Report thereon.

(30) Statement (Hindi and English versions) showing reasons for delay in laying
the papers mentioned at (29) above.

(Placed in Library, See No. LT 7141/15/12)

(31) (i) A copy of the Annual Report (Hindi and English versions) of the Sarva
Shiksha Abhiyan State Mission Authority Manipur, Imphal, for the year
2010-2011, alongwith Audited Accounts.

(i) Statement regarding Review (Hindi and English versions) by the
Government of the working of the Sarva Shiksha Abhiyan State Mission
Authority Manipur, Imphal, for the year 2010-2011.

(32) Statement (Hindi and English versions) showing reasons for delay in laying

the papers mentioned at (31) above.

(Placed in Library, See No. LT 7142/15/12)

... (Interruptions)
THE MINISTER OF STATE IN THE MINISTRY OF FINANCE (SHRI S.S.
PALANIMANICKAM): I beg to lay on the Table:-
(1) A copy of the National Housing Bank General (Amendment) Regulations,
2012 (Hindi and English versions) published in Notification No. NHB-General



22.08.2012 17

Regulation/2012 in weekly Gazette of India dated 25th May, 2012 under sub-
section (5) of Section 55 of the National Housing Bank Act, 1987.
(Placed in Library, See No. LT 7143/15/12)

(2) A copy of the coinage of One Hundred Fifty Rupees and Five Rupees coins to
commemorate the occasion of “150th” Birth Anniversary of Motilal Nehru” Rules,
2012 (Hindi and English versions) published in Notification No. G.S.R. 463(E) in
Gazette of India dated 20th June, 2012 under Section 25 of the Coinage Act, 2011.
(Placed in Library, See No. LT 7144/15/12)

(3) A copy each of the following papers (Hindi and English versions) under sub-
section (1) of Section 619A of the Companies Act, 1956:-
(i) Review by the Government of the working of the Industrial Investment
Bank of India Limited, Kolkata, for the year 2011-2012.
(i1)) Annual Report of the Industrial Investment Bank of India Limited,
Kolkata, for the year 2011-2012, alongwith Audited Accounts and
comments of the Comptroller and Auditor General thereon.

(Placed in Library, See No. LT 7145/12)

(4) A copy each of the following Notifications (Hindi and English versions) under
Section 143 of the Finance Act, 2012:-
(1) G.S.R415(E) published in Gazette of India dated 1st June, 2012
together with an explanatory memorandum appointing the Ist day of June,
2012 as the date from which Clauses A, B, D, E of the Finance Act 2012,
shall come into force.
(11)) G.S.R.420(E) published in Gazette of India dated 5th June, 2012

together with an explanatory memorandum appointing the 1st day of July,
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2012 as the date from which the provisions of C, F, G, I of the Finance Act
2012, shall come into force.

(Placed in Library, See No. LT 7146/15/12)

(5) (1) A copy of the Annual Report (Hindi and English versions) of the
Export-Import Bank of India, Mumbai, for the year 2011-2012 under
Sections 19 and 24 of the Export-Import Bank of India Act, 1981.

(i1) Review (Hindi and English versions) by the Government of the working
of the Export-Import Bank of India, Mumbai, for the year 2011-2012.
(Placed in Library, See No. LT 7147/15/12)

(6) A copy of the Annual Report (Hindi and English versions) of the Deposit
Insurance and Credit Guarantee Corporation, Mumbai, for the year 2011-2012,
alongwith Audited Accounts under sub-section (2) of Section 32 of the Deposit
Insurance and Credit Guarantee Corporation Act, 1961.

(Placed in Library, See No. LT 7148/15/12)

(7) A copy of the Report (Hindi and English versions) of the Comptroller and
Auditor General of India-Union Government (No. 9 of 2012-13) (Performance
Audit)-Activities of Atomic Energy Regulatory
Board, Department of Atomic Energy for the year ended March, 2012 under
Article 151(1) of the Constitution.

(Placed in Library, See No. LT 7149/15/12)

(8) A copy each of the following Notifications (Hindi and English versions) under
section 296 of the Income Tax Act, 1961:-
(1) The Income-tax (6th Amendment) Rules, 2012 published in Notification
No. S.0. 1169(E) in Gazette of India dated 23rd May, 2012, together with

an explanatory memorandum.
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(i) S.O. 1323(E) published in Gazette of India dated 13th June, 2012,
together with an explanatory memorandum, specifying that no deduction of
tax shall be made on some specified payment made under Section 194J) of
Income-Tax Act for the purpose of Section 197A of Income-Tax Act, 1961.
(i11)) S.O. 1324(E) published in Gazette of India dated 14th June, 2012,
together with an explanatory memorandum, nofitiying National Iranian Oil
Company as Foreign Company and the MOU entered between the
Government of India, Ministry of Finance, DEA and Central Bank of Iran
on 18.01.2012 for the purpose of Section 10(48) of I.T. Act, 1961.

(iv) The Income-tax (7th Amendment) Rules, 2012 published in
Notification No. S.O. 1453(E) in Gazette of India dated 2nd July, 2012,
together with an explanatory memorandum.

(v) The Income-tax (8th Amendment) Rules, 2012 published in Notification
No. S.O. 1705(E) in Gazette of India dated 26th July, 2012, together with
an explanatory memorandum.

(Placed in Library, See No. LT 7150/15/12)

(9) A copy each of the following Notifications (Hindi and English versions) under
section 159 of the Customs Act, 1962 :-
(1) G.S.R.560(E) published in Gazette of India dated 13th July, 2012
together with an explanatory memorandum making certain amendments in
the Notification No. 12/2012-Cus., dated 17th March, 2012.
(i1) G.S.R.304(E) published in Gazette of India dated 18th April, 2012
together with an explanatory memorandum making certain amendments in
the Notification No. 12/2012-Cus., dated 17th March, 2012.
(i11) G.S.R.305(E) published in Gazette of India dated 18th April, 2012
together with an explanatory memorandum making certain amendments in

the Notification No. 9/2012-Cus., dated 9th March, 2012.



22.08.2012 20

(iv) G.S.R.327(E) published in Gazette of India dated 27th April, 2012
together with an explanatory memorandum making certain amendments in
the Notification No. 69/2011-Cus., dated 29th July, 2011.

(v) G.S.R.328(E) published in Gazette of India dated 30th April, 2012
together with an explanatory memorandum making certain amendments in
the Notification No. 21/2012-Cus., dated 17th March, 2012.

(vi) G.S.R.343(E) published in Gazette of India dated 8th May, 2012
together with an explanatory memorandum making certain amendments in
the Notification No. 39/96-Cus., dated 23rd July, 1996.

(vil) G.S.R.344(E) published in Gazette of India dated 8th May, 2012
together with an explanatory memorandum making certain amendments in
the Notification No. 12/2012-Cus., dated 17th March, 2012.

(viii) G.S.R.345(E) published in Gazette of India dated 8th May, 2012
together with an explanatory memorandum making certain amendments in
the Notification No. 21/2012-Cus., dated 17th March, 2012.

(ix) G.S.R.362(E) published in Gazette of India dated 14th May, 2012
together with an explanatory memorandum making certain amendments in
the Notification No. 73/2005-Cus., dated 22nd July, 2005.

(x) G.S.R.363(E) published in Gazette of India dated 14th May, 2012
together with an explanatory memorandum making certain amendments in
the Notification No. 74/2005-Cus., dated 22nd July, 2005.

(xi) G.S.R.364(E) published in Gazette of India dated 14th May, 2012
together with an explanatory memorandum making certain amendments in
the Notification No. 75/2005-Cus., dated 22nd July, 2005.

(xii) G.S.R.365(E) published in Gazette of India dated 14th May, 2012
together with an explanatory memorandum making certain amendments in

the Notification No. 10/2008-Cus., dated 15th January, 2008.
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(xiii) G.S.R.400(E) published in Gazette of India dated 29th May, 2012
together with an explanatory memorandum making certain amendments in
the Notification No. 85/2004-Cus., dated 31st August, 2004.

(xiv) G.S.R.442(E) published in Gazette of India dated 12th June, 2012
together with an explanatory memorandum making certain amendments in
the Notification No. 12/2012-Cus., dated 17th March, 2012.

(xv) G.S.R.446(E) published in Gazette of India dated 14th June, 2012
together with an explanatory memorandum making certain amendments in
the Notification No. 38/96-Cus., dated 23rd July, 1996.

(xvi) G.S.R.508(E) published in Gazette of India dated 27th June, 2012
together with an explanatory memorandum making certain amendments in
the Notification No. 12/2012-Cus., dated 17th March, 2012.

(xvil) G.S.R.259(E) published in Gazette of India dated 28th March, 2012
together with an explanatory memorandum making certain amendments in
the Notification No. 16/2011-Cus.(N.T.), dated 1st March, 2011.

(xviil) The Baggage (Second Amendment) Rules, 2012 published in
Notification No. G.S.R. 315(E) in Gazette of India dated 23rd April, 2012,
together with an explanatory memorandum.

(xix) G.S.R.386(E) published in Gazette of India dated 24th May, 2012
together with an explanatory memorandum making certain amendments in
the 31 notifications, mentioned therein.

(xx) G.S.R.456(E) published in Gazette of India dated 15th June, 2012
together with an explanatory memorandum making certain amendments in
the Notification No. 68/2011-Cus.(N.T.), dated 22nd September, 2011.

(xxi) G.S.R.385(E) published in Gazette of India dated 24th May, 2012
together with an explanatory memorandum making certain amendments in

the Notification No. 68/2011-Cus.(N.T.), dated 22nd September, 2011.
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(xxi1) G.S.R.445(E) published in Gazette of India dated 14th June, 2012
together with an explanatory memorandum making certain amendments in
the 31 notifications, mentioned therein.

(xxii1)) The Handling of Cargo in Customs Areas (Amendment)
Regulations, 2012 published in Notification No. G.S.R. 370(E) in Gazette
of India dated 16th May, 2012, together with an explanatory memorandum.
(xx1v) The CENVAT Credit (Sixth Amendment) Rules, 2012 published in
Notification No. G.S.R. 483(E) in Gazette of India dated 20th June, 2012,
together with an explanatory memorandum.

(xxv) G.S.R.831(E) published in Gazette of India dated 16th April, 2012
together with an explanatory memorandum making certain amendments in
the Notification No. 36/2001-Cus.(N.T.), dated 3rd August, 2001.

(xxvi) G.S.R.924(E) published in Gazette of India dated 26th April, 2012
together with an explanatory memorandum regarding revised rates of
exchange for conversion of certain foreign currencies into Indian currency
or vice-versa for the purpose of assessment of imported and export goods.
(xxvil) G.S.R.943(E) published in Gazette of India dated 30th April, 2012
together with an explanatory memorandum making certain amendments in
the Notification No. 36/2001-Cus.(N.T.), dated 3rd August, 2001.

(xxviii) G.S.R.1116(E) published in Gazette of India dated 15th May, 2012
together with an explanatory memorandum making certain amendments in
the Notification No. 36/2001-Cus.(N.T.), dated 3rd August, 2001.

(xxix) G.S.R.1147(E) published in Gazette of India dated 21st May, 2012
together with an explanatory memorandum making certain amendments in
the Notification No. 38/2012-Cus.(N.T.), dated 26th April, 2012.

(xxx) G.S.R.1190(E) published in Gazette of India dated 24th May, 2012
together with an explanatory memorandum making certain amendments in

the Notification No. 38/2012-Cus.(N.T.), dated 26th April, 2012.
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(xxxi) G.S.R.1256(E) published in Gazette of India dated 31st May, 2012
together with an explanatory memorandum making certain amendments in
the Notification No. 36/2001-Cus.(N.T.), dated 3rd August, 2001.

(xxxii) G.S.R.1305(E) published in Gazette of India dated 7th June, 2012
together with an explanatory memorandum making certain amendments in
the Notification No. 36/2001-Cus.(N.T.), dated 3rd August, 2001.

(xxxiii) G.S.R.1304(E) published in Gazette of India dated 7th June, 2012
together with an explanatory memorandum superceding Notification No.
38/2012-Cus.(N.T.), dated 26th April, 2012.

(xxx1v) G.S.R.1356(E) published in Gazette of India dated 15th June, 2012
together with an explanatory memorandum making certain amendments in
the Notification No. 36/2001-Cus.(N.T.), dated 3rd August, 2001.

(xxxv) G.S.R.1394(E) published in Gazette of India dated 21st June, 2012
together with an explanatory memorandum superceding Notification No.
49/2012-Cus.(N.T.), dated 7th June, 2012.

(xxxv1) G.S.R.1440(E) published in Gazette of India dated 29th June, 2012
together with an explanatory memorandum making certain amendments in
the Notification No. 36/2001-Cus.(N.T.), dated 3rd August, 2001.

(xxxvii) G.S.R.1504(E) published in Gazette of India dated 5th July, 2012
together with an explanatory memorandum superceding Notification No.
52/2012-Cus.(N.T.), dated 21st June, 2012.

(xxxviii) G.S.R.1577(E) published in Gazette of India dated 13th July, 2012
together with an explanatory memorandum making certain amendments in
the Notification No. 36/2001-Cus.(N.T.), dated 3rd August, 2001.

(xxxix) G.S.R.1609(E) published in Gazette of India dated 19th July, 2012
together with an explanatory memorandum superceding Notification No.

56/2012-Cus.(N.T.), dated Sth July, 2012.
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(xI) G.S.R.1727(E) published in Gazette of India dated 31st July, 2012
together with an explanatory memorandum making certain amendments in
the Notification No. 36/2001-Cus.(N.T.), dated 3rd August, 2001.
(xli) G.S.R.1730(E) published in Gazette of India dated 1st August, 2012
together with an explanatory memorandum superceding Notification No.
61/2012-Cus.(N.T.), dated 19th July, 2012.
(xli1) Notification No. 47/2012-Customs published in Gazette of India dated
21st August, 2012 together with an explanatory memorandum making
certain amendments in the Notification No. 12/2012-Cus., dated 17th
March, 2012 so as to fully exempt de-oiled soya extract, groundnut oil
cake/oil cake meal, sunflower oil cake/oil cake meal, canola oil cake/oil
cake meal and mustard oil cake/oil cake meal from basic Customs duty
upto 31st March, 2013.
(10) Eight statements (Hindi and English versions) showing reasons for delay in
laying the papers mentioned at item No. (i1) to (v), (xvii), (xviii), (xxvi) and
(xxvii) of (9) above.

(Placed in Library, See No. LT 7151/15/12)

(11) A copy each of the following Notifications (Hindi and English versions)
under sub-section (2) of section 38 of the Central Excise Act, 1944:-
(1) The Central Excise (Fourth Amendment) Rules, 2012 published in
Notification No. G.S.R. 303(E) in Gazette of India dated 18th April, 2012,
together with an explanatory memorandum.
(11)) G.S.R.338(E) published in Gazette of India dated 8th May, 2012
together with an explanatory memorandum seeking to exempt articles of
jewellery and all goods from whole of the excise duty leviable thereon

under the First Schedule to the Excise Tariff Act.
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(111) G.S.R.339(E) published in Gazette of India dated 8th May, 2012
together with an explanatory memorandum making certain amendments in
the Notification No. 12/2012-C.E., dated 17th March, 2012.

(iv) G.S.R.340(E) published in Gazette of India dated 8th May, 2012
together with an explanatory memorandum making certain amendments in
the Notification No. 10/1996-C.E., dated 23rd July, 1996.

(v) The CENVAT Credit (Fifth Amendment) Rules, 2012 published in
Notification No. G.S.R.341(E) in Gazette of India dated 8th May, 2012,
together with an explanatory memorandum.

(vi) G.S.R.342(E) published in Gazette of India dated 8th May, 2012
together with an explanatory memorandum making certain amendments in
the Notification No. 15/2010-C.E., dated 27th February, 2010.

(vii) G.S.R.351(E) published in Gazette of India dated 10th May, 2012
together with an explanatory memorandum making certain amendments in
the Notification No. 49/2008-C.E.(N.T.), dated 24th December, 2008.

(viil) G.S.R.409(E) published in Gazette of India dated 30th May, 2012
together with an explanatory memorandum rescinding five notifications,
mentioned therein.

(ix) G.S.R.509(E) published in Gazette of India dated 27th June, 2012
together with an explanatory memorandum making certain amendments in
the Notification No. 12/2012-C.E., dated 17th March, 2012.

(x) G.S.R461(E) published in Gazette of India dated 18th June, 2012
together with an explanatory memorandum laying down the procedure,
safeguards, conditions and limitations for refund of CENVAT Credit under
rule 5 of the CENVAT Rules, 2004.

(xi) G.S.R.541(E) published in Gazette of India dated 9th July, 2012
together with an explanatory memorandum enabling the use of duty credit

scrip, granted under the Focus Product Scheme, for procuring goods from
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domestic manufacturers by debit of central excise duties in the scrip,
subject to conditions specified in the exemption notification.
(xi1) G.S.R.542(E) published in Gazette of India dated 9th July, 2012
together with an explanatory memorandum enabling the use of duty credit
scrip, granted under the Focus Product Scheme, for procuring goods from
domestic manufacturers by debit of central excise duties in the scrip,
subject to conditions specified in the exemption notification.
(xiii) G.S.R.543(E) published in Gazette of India dated 9th July, 2012
together with an explanatory memorandum enabling the use of Agri
Infrastructure Incentive Scrip for procuring goods from domestic
manufacturers by debit of central excise duties in the scrip, subject to
conditions specified in the exemption notification.
(xiv) G.S.R.544(E) published in Gazette of India dated 9th July, 2012
together with an explanatory memorandum enabling the use of duty credit
scrip, granted under the Vishesh Krishi and Gram Udyog Yojana, for
procuring goods from domestic manufacturers by debit of central excise
duties in the scrip, subject to conditions specified in the exemption
notification.
(xv) G.S.R.545(E) published in Gazette of India dated 9th July, 2012
together with an explanatory memorandum enabling the use of Status
Holder Incentive Scrip for procuring capital goods from domestic
manufacturers by debit of central excise duties in the scrip, subject to
conditions specified in the exemption notification.

(12) Statement (Hindi and English versions) showing reasons for delay in laying

the papers mentioned at item No. (i) of (11) above.

(Placed in Library, See No. LT 7152/15/12)

(13) A copy of the Registration of Assignment of Receivables Rules, 2012 (Hindi
and English versions) published in Notification No. G.S.R. 281(E) in Gazette of
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India dated 2nd April, 2012 under Section 33 of the Factoring Regulation Act,
2011.

(14) Statement (Hindi and English versions) showing reasons for delay in laying
the papers mentioned at (13) above.

(Placed in Library, See No. LT 7153/15/12)

(15) A copy each of the following Notifications (Hindi and English versions)

under sub-section (4) of section 94 of the Finance Act, 1994:-
(1) G.S.R.467(E) published in Gazette of India dated 20th June, 2012
together with an explanatory memorandum seeking to exempt certain
specified services from the whole of service tax leviable under Section 66B
of the Finance Act, 1994.
(i1)) G.S.R.468(E) published in Gazette of India dated 20th June, 2012
together with an explanatory memorandum seeking to exempt portion of
value on specified services from the service tax.
(111) G.S.R.469(E) published in Gazette of India dated 20th June, 2012
together with an explanatory memorandum seeking to exempt services used
for the official use of Foreign Diplomatic Mission.
(iv) The Place of Provision of Services Rules, 2012 published in
Notification No. G.S.R. 470(E) in Gazette of India dated 20th June, 2012
together with an explanatory memorandum.
(v) G.S.R471(E) published in Gazette of India dated 20th June, 2012
together with an explanatory memorandum seeking to exempt on property
tax paid on immovable property.
(vi) G.S.R.472(E) published in Gazette of India dated 20th June, 2012
together with an explanatory memorandum notifying the taxable services
and the extent of service tax payable thereon by the persons liable to pay

service tax under sub-section (2) of Section 68 of the Finance Act, 1994.
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(vii) G.S.R.473(E) published in Gazette of India dated 20th June, 2012
together with an explanatory memorandum seeking to exempt certain
specified services received by exporter of goods.

(viii) G.S.R.474(E) published in Gazette of India dated 20th June, 2012
together with an explanatory memorandum seeking to exempt taxable
services, provided by a Technology Business Incubator or a Science and
Technology entrepreneurship Park from the whole of the service tax
leviable thereon under Section 66B of the said Finance Act.

(ix) G.S.R.475(E) published in Gazette of India dated 20th June, 2012
together with an explanatory memorandum seeking to provide exemption to
small service providers.

(x) G.S.R476(E) published in Gazette of India dated 20th June, 2012
together with an explanatory memorandum seeking to rescind certain
exemption notifications.

(xi) G.S.R.477(E) published in Gazette of India dated 20th June, 2012
together with an explanatory memorandum superceding Notification No.
32/2007-Service Tax dated 22nd May, 2007.

(xii) The Service Tax (Second Amendment) Rules, 2012 published in
Notification No. G.S.R. 478(E) in Gazette of India dated 20th June, 2012
together with an explanatory memorandum.

(xii1) The Point of Taxation (Amendment) Rules, 2012 published in
Notification No. G.S.R. 479(E) in Gazette of India dated 20th June, 2012
together with an explanatory memorandum.

(xiv) G.S.R.480(E) published in Gazette of India dated 20th June, 2012
together with an explanatory memorandum making certain amendments in
the Notification No. 28/2011-Service Tax dated 1st April, 2011.

(xv) G.S.R.481(E) published in Gazette of India dated 20th June, 2012
together with an explanatory memorandum seeking to introduce rebate

notification under 6A of the Service Tax Rules, 1994.
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(xvi) G.S.R.482(E) published in Gazette of India dated 20th June, 2012
together with an explanatory memorandum seeking to exempt on services
provided to SEZ authorized operations.

(xvii) The Service Tax (Removal of Difficulties) Second Order, 2012
published in Notification No. G.S.R. 518(E) in Gazette of India dated 29th
June, 2012 together with an explanatory memorandum.

(xviil) G.S.R.519(E) published in Gazette of India dated 29th June, 2012
together with an explanatory memorandum seeking to provide refunds on
specified services to the exporters of goods.

(xix) G.S.R.520(E) published in Gazette of India dated 29th June, 2012
together with an explanatory memorandum seeking to exempt certain
specified services received by exporter of goods.

(xx) The Service Tax (Settlement of Cases) Rules, 2012 published in
Notification No. G.S.R. 403(E) in Gazette of India dated 29th May, 2012
together with an explanatory memorandum.

(xx1) The Service Tax (Compounding of Offences) Rules, 2012 published
in Notification No. G.S.R. 404(E) in Gazette of India dated 29th May, 2012
together with an explanatory memorandum.

(xxi1) G.S.R.421(E) published in Gazette of India dated 5th June, 2012
together with an explanatory memorandum seeking to notify the date on
which the provisions of the said Section 65 of the Finance Act shall not
apply.

(xxii1) G.S.R.422(E) published in Gazette of India dated 5th June, 2012
together with an explanatory memorandum seeking to notify the date on
which the provisions of the said Section 65A of the Finance Act shall not
apply.

(xxiv) G.S.R.423(E) published in Gazette of India dated 5th June, 2012

together with an explanatory memorandum seeking to notify the date on
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which the provisions of the said Section 66 of the Finance Act shall not
apply.

(xxv) G.S.R.424(E) published in Gazette of India dated 5th June, 2012
together with an explanatory memorandum seeking to notify the date on
which the provisions of the said Section 66A of the Finance Act shall not
apply.

(xxvi) The Service Tax (Determination of Value) Second Amendment
Rules, 2012 published in Notification No. G.S.R. 431(E) in Gazette of India
dated 6th June, 2012 together with an explanatory memorandum.

(xxvii) The Service Tax (Removal of Difficulty) Order, 2012 published in
Notification No. G.S.R.459(E) in Gazette of India dated 15th June, 2012
together with an explanatory memorandum.

(xxviii) G.S.R.523(E) published in Gazette of India dated 2nd July, 2012
together with an explanatory memorandum seeking to exempt certain
specified services provided by the Indian Railways.

(Placed in Library, See No. LT 7154/15/12)

(16) A copy each of the following Notifications (Hindi and English versions)
under sub-section (7) of Section 9A of the Customs Tariff Act, 1975 :-
(1) G.S.R.466(E) published in Gazette of India dated 20th June, 2012
together with an explanatory memorandum seeking to levy definitive anti-
dumping duty on imports of Pentaerythritol, originating in, or exported
from European Union (excluding Sweden) and imported into India, for a
period of five years.
(i1)) G.S.R.551(E) published in Gazette of India dated 10th July, 2012
together with an explanatory memorandum seeking to provide for
provisional assessment of imports of Vitrified Porcelain Tiles, originating

in, or exported from China PR by suppliers, mentioned therein.
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(i11)) G.S.R.568(E) published in Gazette of India dated 16th July, 2012
together with an explanatory memorandum seeking to impose definitive
antidumping duty on the imports of ‘Grinding Media Balls’ (excluding
Forged Grinding Media Balls), originating in, or exported from Thailand
and China PR into India at rates recommended in the Final Finding of anti-
dumping investigating of the designated authority.

(1iv) G.S.R.579(E) published in Gazette of India dated 19th July, 2012
together with an explanatory memorandum seeking to extend levy of anti-
dumping duty imposed on imports of ‘Acetone’ originating in, or exported
from, European Union, South Africa, Singapore and USA upto and and
inclusive of 18th June, 2013, pending outcome of Sunset review
investigations being conducted by the Directorate General of Anti-dumping
and Allied duties.

(v) G.S.R.272(E) published in Gazette of India dated 30th March, 2012
together with an explanatory memorandum making certain amendments in
the Notification No. 117/2010-Cus., dated 18th November, 2010.

(vi) G.S.R.332(E) published in Gazette of India dated 2nd May, 2012
together with an explanatory memorandum seeking to levy anti-dumping
duty on imports of Partially Oriented Yarn, originating in, or exported from
China PR for a further period of five years pursuant to the final findings of
Sunset review investigation conducted by the Directorate General of anti-
dumping and Allied duties.

(vil) G.S.R.335(E) published in Gazette of India dated 4th May, 2012
together with an explanatory memorandum seeking to levy anti-dumping
duty on imports of Viscose filament yarn, originating in, or exported from
the People’s Republic of China for a further period of five years pursuant to
the final findings of Sunset review investigation conducted by the

Directorate General of anti-dumping and Allied duties.
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(viii) G.S.R.359(E) published in Gazette of India dated 14th May, 2012
together with an explanatory memorandum seeking to provide that imports
of PVC Flex Film, originating in, or exported from China PR by M/s
Haining Tianfu Wrap Knitting Co Ltd., China PR (Producer) and M/s
Manna, Korea R.P. (Exporter) shall be provisionally assessed, pending the
outcome of New Shipper Review.

(ix) G.S.R.360(E) published in Gazette of India dated 14th May, 2012
together with an explanatory memorandum seeking to extend the levy of
anti-dumping duty imposed on imports or Dry Cell Batteries, originating in,
or exported from China PR for a further of one year from the date of
initiation of the current sunset review, i.e. up to and inclusive of the 12th
April, 2013.

(x) G.S.R.361(E) published in Gazette of India dated 14th May, 2012
together with an explanatory memorandum seeking to exclude ‘Six Day
Light Curing Press for curing bi-cycle tyres’ from the levy of anti-dumping
duty imposed on imports of Tyre Curing Presses, originating in, or exported
from China PR based on a recommendation of the Designated Authority.
(xi) G.S.R.374(E) published in Gazette of India dated 18th May, 2012
together with an explanatory memorandum seeking to extend levy anti-
dumping duty on imports of ‘Zinc Oxide’, originating in, or exported from
China PR up to and inclusive of 6th May, 2013, pending outcome of Sunset
review investigation conducted by the Directorate General of anti-dumping
and Allied duties.

(xi1) G.S.R.377(E) published in Gazette of India dated 21st May, 2012
together with an explanatory memorandum seeking to levy anti-dumping
duty on imports of ‘White Cement’, originating in, or exported from UAE
and Iran upto and inclusive of 11th day of April, 2013, in pursuance of the
findings of the Designated Authority.
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(xiii) G.S.R.398(E) published in Gazette of India dated 29th May, 2012
together with an explanatory memorandum seeking to withdraw anti-
dumping duty on imports of Acetone, originating in, or exported from
Chinese Taipei and imported into India, in pursuance of the findings of the
Designated Authority.

(xiv) G.S.R.399(E) published in Gazette of India dated 29th May, 2012
together with an explanatory memorandum seeking to levy definitive anti-
dumping duty on imports of Aniline, originating in, or exported from
European Union and imported into India, for a period of five years.

(xv) G.S.R.416(E) published in Gazette of India dated 4th June, 2012
together with an explanatory memorandum seeking impose provisional
anti-dumping duty on the imports of Digital Offset Printing Plates,
originating in, or exported from China PR and Japan.

(xvi) G.S.R.434(E) published in Gazette of India dated 7th June, 2012
together with an explanatory memorandum seeking to impose provisional
anti-dumping duty on “Plain Gypsum Plaster Boards of all thickness and
dimensions” excluding certain specified categories, originating in, or
exported from China PR, Indonesia, Thailand and UAE when imported into
India, in pursuance of the findings of the Designated Authority.

(xvil) G.S.R.528(E) published in Gazette of India dated 3rd July, 2012
together with an explanatory memorandum seeking to levy definitive anti-
dumping duty on imports of Soda Ash, originating in, or exported from the
People’s Republic of China, European Union, Kenya, Iran, Pakistan,
Ukrain and United States of America and imported into India, for a period
of five years.

(xviil) G.S.R.401(E) published in Gazette of India dated 29th May, 2012
together with an explanatory memorandum rescinding Notification No.

1/2012-Cus., (SG) dated 17th January, 2012.
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(xix) G.S.R.402(E) published in Gazette of India dated 29th May, 2012
together with an explanatory memorandum seeking to impose final
safeguard duties on imports of Phthalic anhydride at the rate of 10% ad
valorem, with effect from the 17th day of January, 2012 to 16th day of
January, 2013.
(17) Statement (Hindi and English versions) showing reasons for delay in laying
the papers mentioned at item No. (v) of (16) above.

(Placed in Library, See No. LT 7155/15/12)

... (Interruptions)

MADAM SPEAKER: Shri Pratik Patil — Not present.
Shri Ashwani Kumar.

... (Interruptions)

THE MINISTER OF STATE IN THE MINISTRY OF PLANNING, MINISTER

OF STATE IN THE MINISTRY OF SCIENCE AND TECHNOLOGY AND

MINISTER OF STATE IN THE MINISTRY OF EARTH SCIENCES (SHRI

ASHWANI KUMAR): I beg to lay on the Table:-

(1) (1) A copy of the Annual Report (Hindi and English versions) of the
Council of Scientific and Industrial Research, New Delhi, for the year
2010-2011.

(i1) A copy of the Annual Accounts (Hindi and English versions) of the
Council of Scientific and Industrial Research, New Delhi, for the year
2010-2011, together with Audit Report thereon.

(i11) Statement regarding Review (Hindi and English versions) by the
Government of the working of the Council of Scientific and Industrial
Research, New Delhi, for the year 2010-2011.

(2) Statement (Hindi and English versions) showing reasons for delay in laying the

papers mentioned at (1) above.

(Placed in Library, See No. LT 7157/15/12)
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(3) (1) A copy of the Annual Report (Hindi and English versions) of the
Institute of Applied Manpower Research, Delhi, for the year 2010-2011,
alongwith Audited Accounts.

(i1) A copy of the Review (Hindi and English versions) by the Government
of the working of the Institute of Applied Manpower Research, Delhi, for
the year 2010-2011.

(4) Statement (Hindi and English versions) showing reasons for delay in laying

the papers mentioned at (3) above.

(Placed in Library, See No. LT 7158/15/12)

... (Interruptions)
THE MINISTER OF STATE IN THE MINISTRY OF COMMUNICATIONS
AND INFORMATION TECHNOLOGY (SHRI MILIND DEORA): I beg to lay
on the Table a copy of the Indian Telegraph (Amendment) Rules, 2012 (Hindi and
English versions) published in Notification No. G.S.R. 256(E) in Gazette of India
dated 28th March, 2012 under sub-section (5) of Section 7 of the Indian Telegraph
Act, 1885, together with a corrigendum thereto published in Notification No.
G.S.R. 412(E) dated 31st May, 2012.
(Placed in Library, See No. LT 7159/15/12)

... (Interruptions)
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12.01 hrs

STANDING COMMITTEE ON INFORMATION TECHNOLOGY
35™ Report

SHRI CHARLES DIAS (NOMINATED): I beg to present the Thirty-fifth Report
(Hindi and English versions) of the Standing Committee on Information
Technology (2011-12) on Action Taken by the Government on the
recommendations/observations of the Committee contained in their Twenty-fifth
Report (Fifteenth Lok Sabha) on ‘Disbursement of Wages to Labourers Under
Mahatma Gandhi National Rural Employment Guarantee Act by Post Offices’
relating to the Ministry of Communications and Information Technology
(Department of Posts).

... (Interruptions)

12.01% hrs
STANDING COMMITTEE ON DEFENCE
16™ Report
SHRI SATPAL MAHARAJ (GARHWAL): I beg to present the Sixteenth Report
(Hindi and English versions) of the Standing Committee on Defence on the subject

‘Critical Review of Functioning of Sainik Schools’.

... (Interruptions)

AHS HE A A o WA WAl (3f vaw $AR d9@dl): HSH, 89 T 99l & forg gt
MY €, g e T v ... (@)
MADAM SPEAKER: Now, the House stands adjourned to meet again at 2 p.m.
12.02 hrs

The Lok Sabha then adjourned till Fourteen of the Clock.
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14.00 hrs
The Lok Sabha re-assembled at Fourteen
of the Clock.
(Mr. Deputy Speaker in the Chair)
... (Interruptions)
14. 0 V4 hrs

At this stage, Shri Ganesh Singh, Shri O.S. Manian, Shri Ganeshrao Nagorao

Dudhgaonkar and some of the Hon. Members came and stood on the floor near
the Table

... (Interruptions)
14.0 %2 hrs
PAPER LAID ON THE TABLE.....contd
MR. DEPUTY-SPEAKER: Item No. 6, Shri Pratik Prakashbapu Patil.
THE MINISTER OF STATE IN THE MINISTRY OF COAL (SHRI PRATIK
PATIL): Sir, I apologise for not being present to lay the papers listed against my
name in the morning.... (Interruptions)

I beg to lay on the Table a copy of the Notification No. G.S.R. 349(E)
(Hindi and English versions) published in Gazette of India dated 10™ May, 2012
making certain amendments in the Second Schedule of the Mines and Minerals
(Development and Regulation) Act, 1957, under sub-section (1) of Section 28 of
the said Act.... (Interruptions)

(Placed in Library, See No. LT 7156/15/12)
HHET B T A el WAEE W (s uae puR §ua): 7Eey, ¥ 9w a1 onft 39 famy
R =@l Yo 8wl 2. (JaE)
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14.0 % hrs
MATTERS UNDER RULE 377"

MR. DEPUTY-SPEAKER: Hon. Members, the Matters under Rule 377 shall be
laid on the Table of the House. Hon. Members who have been permitted to raise
matters under Rule 377 today and are desirous of laying them may personally
hand over slips at the Table of the House immediately.

Only those matters shall be treated as laid for which slips have been
received at the Table within the stipulated time. The rest will be treated as lapsed.

... (Interruptions)

(i) Need to exempt Vallarpadam Container Transhipment
Terminal in Kochi, Kerala from Cabotage law

SHRI CHARLES DIAS (NOMINATED): The Vallarpadam Container
Transhipment Terminal , which is considered to become a big boon for the Cochin
Port , has now a stagnant terminal with the Cabotage law adversely affecting the
functioning of the terminal Ships with bulk capacity is not getting enough cargo
and cannot economically operate from Cochin Port. In these circumstances, many
shipping companies find Vallarpadam Container Transhipment Terminal as
uneconomical and as such trying to avoid this Terminal.

The Cochin Port, one of the major ports in India was operating on profit
and the Rajiv Gandhi Container Terminal was making profit by the container
handling for products reaching from far and near of Kerala. It is understood, the
terms agreed with Dubai Ports Ltd. (DP World) who are the promoters of
Vallarpadam Container Transhipment Terminal include the operating rights for
Rajiv Gandhi Container Terminal also. Now, the Cochin Port is struggling to
survive, while the Singapore and Colombo ports are flourishing. It is high time the
Govt. intervene in this matter urgently and amend the rules, if any, which cause

hindrance for the growth of Vallarpadam Container Transhipment Terminal.

* Treated as laid on the Table.
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(i1) Need to remove the ‘bull’ from the list of protected animals to

enable people in Tamil Nadu to organize traditional game
'Jallikattu' without any restrictions

SHRI MANICKA TAGORE (VIRUDHUNAGAR): Jallikattu is a traditional
game played during Pongal festival in almost all the villages particularly in
Southern Districts of Tamil Nadu i.e in Madurai, Pudukkottai, Theni, Thanjavur,
Salem, Sivagangai. It is a bull-baiting or bull fighting game played in ancient days
and watched by unmarried girls to choose their husbands and successful matadors
were chosen as grooms. To participate in the Jallikattu, special breed cattles/bulls
are used and the majority of Jallikattu bulls belong to the pulikulam breed of
cattle. The calves that are chosen to become jallikattu bulls are fed a nutritious
diet to become so strong, sturdy beasts and bulls are made to swim for exercise,

the bull's horns are sharpened and no other training is provided to jallikattu bulls.

There are three different types of jallikattu. In all these the matador cannot
use any weapon and no bull harm in any way. Even if any bull is

harmed/wounded, a medical assistance will be provided in all the event places.

Recently, the Animai Welfare Board has filed a case in the Supreme Court
to ban the Jallikattu as it hurts and harms the bulls, as the Environment and
Forest Ministry has included the Bulls in the list of protected animals along with
lion, tiger, bear etc. without any valid reason. So, the people of Tamilnadu were
very displeased by banning the game. A committee has been formed to fight the
case as it sentimentally affects the cultural, reiigious and village festival. So the
Committee and Government of Tamilnadu has appealed to the Supreme Court and
the court also permitted to allow jallikattu for five months in a year from
Januaryl5.

the Environment and Forest Ministry to remove the ‘bull’ from the list of

protected animals so that JallkattJallikattu is played since the ancient period and
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no bull has been harmed, Hence, I urge uponu can be played in all the villages of

the State without any restrictions.

(iii) Need to implement the report of the National Water Development
Agency on interlinking of Pamba, Achankovil and Vaippar rivers

SHRI S.S. RAMASUBBU (TIRUNELVELI): Sir, I would like to draw the
attention of Union Government regarding the implementation of the proposal of
Task Force on Inter-linking of rivers for the diversion of water from Pamba and
Achankovil rivers of Kerala to Vaipar basin in Tamil Nadu on the basis of a
feasibility report on Pamba - Achankovil - Vaipar link prepared by the National
Water Development Agency.

The report envisages the diversion of 23 tmc of surplus water from the
Pamba - Achankovil basin in Kerala into Vaipar basin in Tirunelveli District.
Besides enhancing Kerala’s power generation capacity by 30%, the diverted
water could be used to irrigate 1.01 lakh hectares of land in Tirunelveli, Tuticorin
and Virudhunagar districts in Tamil Nadu. It will also augment the drinking water

requirements in these districts.

According to the project report, the scheme can be implemented in eight
years at a cost of Rs. 1,379.91 crore. The two States can reap benefits from the
third year. It also states that Kerala will be able to generate 1,114 million units of
power per annum. Also there is a provision for assured release of 5.3 tmc ft
during the lean period. The other benefits are the potential to control the salinity
of Waynad Lake, assured water storage and flow in the Pamba and Achankoil
Rivers and the prevention of wasteful discharge into the Arabian Sea and
improved water supply to southern districts. The project should be viewed as a

symbol of national integration aiming at optimum utilization of land and water
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resources available in Kerala and Tamil Nadu.

I, therefore, humbly urge the Union Government to implement the report of
the National Water Development Agency on Pamba - Achankovil - Vaipar Link
Project.

(iv) Need to announce a financial package for construction of roads and
bridges in Kuttanad, Kerala

SHRI KODIKKUNNIL SURESH (MAVELIKKARA): Kuttanad, the rice bowl of
Kerala, is famous for backwaters and backwater tourism. The farm land comprises
of small islands surrounded by rivers, streams and small tributaries. Due to highly
insufficient roads and bridges, the people completely depend on water transport.
Due to heavy rainfall in the adjoining districts of Pathanamthitta, Idukki and

Kottayam, there is a sudden rise of water in the backwaters of Kuttanad.

Kuttanad can be accessed from places on the N.H. 47 from Harippad to
Alappuzha town in the district of Alappuzha and fronm places like Thiruvalla and
Changanacherry through the Main Central Road passing through Kottayam. There
are plenty of canals and rivers and therefore, the Government of Kerala has sent a
proposai to construct around 19 bridges and roads. With the construction of these
bridges and roads, all the remote and interiour places will be connected with the
main land. The roads proposed in the package has to cross many streams and
canals, a large number of cross drain works and box culverts are also essential.
Most of the streams are navigated with motor boats for transportation. It is
estimated that the Government of Kerala would need around Rs. 69,160 lakh to

complete these works.

Since the State of Kerala cannot meet this huge expenditure, the Government
of Kerala has requested the Government to sanction Roads and Bridges in

Kuttanad by announcing a Kuttanad Package for Roads and Bridges. I strongly
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urge upon the Government of India that such a package may please be announced

at the earliest.

v) Need to provide adequate fertilizers to farmers of
Kishanganj district, Bihar

$it ArgwIe IRed ' (fhermion): R wid & e el & fovari @t Siifdesr it
WRE R T | I8 & fHAFi B Jhiis snueRll iR BN aven & Sfcadsil 3
gy S-aR BT € USdT @ W 99 W & fog smavgd . /g S gitard Aot &
IR ¥ I T BRIl & Al S [og DTl H 377er Al B okl R e 81 ot 2

IIOR 4 @IS T T BF I §HF F 7 A & SR g8 & B B Bl df
TR B IS © A H I H W BIHl FRET o & 7

WEHR A R T & {ar e, [feR & feami o 39 fagear o & # @
BV 98 SATER Ud URGRT [avell & Wied ¥ Sfad Jod R SLUUL/IRAT SR IaRai B
Iy Iy gHread oY |
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(vi) Need to take measures to curb road accidents
in the country

S Wge SEn (SAYR): H ARBR BT LM 5 AR AT A1 a6l g fb < 4 984
I § arforfoad argd gdd 8 | 39 gl & drasdl & v B UeR ® drs o Hifd
T8 T SEfh U 98T dIcd & ol H Udh U9 Afad @ S0 A ofmd § e ol W
ATRATE! | AN B S T o Fhall @ IR I AT e & I @1 S a9 Fabedt
g |

AW AT © fF 59 8k & <ax U Uit ifa g9 anfee oy arforfsass are=
AT DI Iferd A AR A Al b 3R I 980 THIRAT 3R URYSET & A1 TS D
TEh RTHER IR A8@qUl ANRS & W0 H 319 Haall &I a8 TR q |

DT F 59 Jdg 9 &= war o1 91y b s W aifvifSue ares araie o] aEy
JHh AR T8 T Dl A9l Tal Iord AT ABTE Bl aofg | GHeAT Bl bl GHET 9
SR § | I8 9 ISR UG Sl a9, Sepl anfe Wl YR & aifiiue areel IR oA el
1Y |

UG el § g ff Sooid FHRAT ATEdT § P FSH ARl & BN H UH 91 HRU
IR WM T | 3Afey B WRAR AW TS WRGRI A T B AW I IOHET 3R
I AN W IRE DI I IR Tehlel JHE I A Y dlfh IRIT Gh aree ol & ST
Td IR S R @1 FRIGE G o 9 | IRE @1 [ ) @&l 3 Ad T B o
ST ISHARTT Ud 198 Ied AR WR @il S dlel 3l d bl off & folg Wi ofisdd
SN B DI AT B SR A1 I goiaan S FRE 6 g 3R ST wrems | A1 et
W PR A INE BI AY TP 7 81 9 | 39 A9 ol Alek Dbd Tde IT G1ad -
srferfrae o WY 8 S |eeH fhar S ey |
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(vii) Need to withdraw advertisements from prominent newspapers of
Gujarat regarding utilization of funds under different central
schemes in Gujarat

ST, fdic dwelivTg Aicie! (SrEvemETe ufea™): B ©f 4 8 3 2012 Bl YoRId & W
TN TE A AifE®! Ud HRIEH fHarae 36 R oRM § $5 WRER gRT 20 AT
FHRIHA IR g IRHd B8 AR H GRI & ded R 1 A9 uRig FHeamr @

ATl

Y g 9 R afigel o afcd ™ I[oR@ # & YTRia fhar T o1 iR 31
Tl T gSRT H TR T B, ORI & I HGHTaquT AT SR AT o7 3R JoRd |
¥ 99 Al 99 B Y by IR B A W Fald TS FN ¢ |

U TSR 3R I[ORE WRHR & I Hewraqul, &faqul, ¥¥e fagma o« # sl
JMART ST § 3R S Acehrel aTqd o<l Dl AN Bl g |

(viii)  Need to convert bridges on Kwari, Chambal and Yamuna rivers to
four-lanes of the National Highway No. 92 between Gwalior-Bhind-Etawah

st el orfer (fS): Wi oMt e 92 warfereR-five-gerar St fh &1 Il & Sirsdr
g S AN R FER TG, Fael A4l Ud AT A § | Sad il Afedl W2 AET b A ©
S AT R Gfheh 4 S DI & | Tl T4l ® Yol BT Ifed EREE T8 B A gy I
JeT Bl § DR (AT ST & 30 WYLl dqel i & Yol & dq Bl D BRI ANRDI Pl AR
W BT & | W) 5 WOR I MUE © (P d9dd, TR, I AfQdl & 4 e &
TR S & e @ i |
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(ix) Need to address the problem of illegal migration of foreign
nationals in Assam from across the border

SHRI RAMEN DEKA (MANGALDOI): The recent spate of violance in
Kokarajhar, Dhubri, and Chirang districts of Assam after similar violence in
Udalgiri and Darrang districts in 2008 is an eye opener of the vexed foreign

national problem in Assam.

The root cause of this type of violence is unabated influx of persons from
Bangladesh. The agony of indigenous people of Assam is that their political right

and land right will be taken away by the foreign nationals within a short time.

The negative growth of South Salmara where hindus percentage decreased
to less than 2% speaks itself the volume of the problems. It is the bounden duty of
the Central Government to protect the people of Assam from the invasion by the

foreign nationals.

In special curcumstances, National register of Citizens (NRC) was
prepared in Assam after independence. But, it was not updated by the successive
Governments.

I, therfore, urge to update N.R.C. on war-footing. Many steps like
clearing of tribal belts and blocks, encroachments in Kaziranga National Park
and Orang National Park, sealing of Indo-Bangladesh borders and shoot- at-
sight orders as it is in Western border, detecting and deporting of foreign

nationals in a time bound manner, if taken, I am sure, will, address the problems.
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(x) Need to construct a flyover on level crossing at Bhadohi in Bhadohi
Parliamentary Constituency, Uttar Pradesh

it TRERT Uy (WEIR): ARGy, olidbied ¥ Wdfdd WA ofid 9T &5 3faiid Harg! Nold
S TR YRR A AT B awaed] W A QoA arear g | ¥8l ¥ 9w 4 gaiw
AT H HIelE &1 Frafd gar 8 1 J8t et wdeeR M-I &4 €, fhg Xt wied @ I
Jq WS ¥ b 9 B ST ® R BRoT fIee WhieeR ¥8T o ¥ fRaed R
BTl FIAE J8l JHIfad 81 81 2 | AT 9aE 3 Xl Bied R IURAH e a1 3 Sy
gt AT aut | Feft o B T A A @ T 9 o i wedt @ o9 fageh
ERIGER g & ARN &1 M-S H Ffaer 8l | I8 91d WX g g IR ¥9&d § 30Ty g,
fhg 39 W Pz HRIATE T8l DI T |

3d:  WIhfed I €T H @ Y Walsl H YATY ¥Td b W SURITH oI qarepx
SR G ¥ Foma fam e amarma & @9 §99d 8RN SR STt et i
SIEIESRECEIN

(xi) Need to convert National Highway No. 139
into four-lane

2 PEfte IR R (simEme): T S vy |1 139 W1 [d8R BI 9er ge Tl 4 Iw
Bl el HRATel 3Rael Yd SINTEIE B §Y SIRES Ud BRITAG Pl Sl 8, de-d
IR B IAGIET ged), A d I[YR BT FUD TP 7, Sl SMANHT DI g H Irid
HEAqql € |

ARA ARBR B Yol YRaegT Td o J3erd 4 § A7 &l § b TA.9d. 139 &
Hewd Bl SE&d Y I IR U U H R fHar Sy |
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(xii) Need to open more Kendriya Vidyalayas in East
Midnapore, West Bengal

SHRI SUVENDU ADHIKARI (TAMLUK): Education is the panacea for all sorts
of difficulties human beings face. It is the only impetus to ignite the lamp of
wisdom in our soul. In pursuit of achieving this nobility, Kendriya Vidyalay
Sangthan has been working all over India since its inception in 1965. From the
very early period, Kendriya Vidyalayas have been the centres of excellence in the
field of secondary and senior secondary education. But I would like to mention
that my district, East Midnapore in West Bengal has not been blessed with
adequate number of Central Schools. The number of Kendriya Vidyalayas we
have is fewer than we require. Consequently, a lot of students, though they have
required eligibility, cannot have access to Kendriya Vidyalayas every year,

resulting bitter disappointment among them.

It is, therefore, my humble request to Hon’ble Human Resource
Development Minister, Govt. of India through your sublimity to please consider

opening more Kendriya Vidyalayas in East Midnapore, West Bengal.
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(xiii)  Need to set up a Sub-Centre of the Sports Authority of India in
Kanyakumari district, Tamil Nadu

SHRIMATI J. HELEN DAVIDSON (KANYAKUMARI): I had already raised a
matter pertaining to setting up of a Sub-Centre of Sports Authorities of India at
Kaniyakumari on 15th March, 2011 and the reply from Hon'ble Minister of Youth
Affairs and Sports was that it would not be possible to implement this proposal for
acute funds constraint. There was some difficulty in identifying a suitable location
for the Sub Centre in the Past. But now, the SAI, SAG Training Centre, Anna
Stadium Nagercoil has identified and proposed a site in Azhakankonam, which is
located just 2 km away from NH 47 at Kanyakumari district. This land belongs to
Government of Tamil Nadu, the land is 'Vanam Puramboke' survey no. 9. The area
offered i1s 30 acres out of total 1000 Acres. This site is the best location for setting
up the Sub-centre as it is suitable for creation of Infrastructure, accessibility to
various ameneties and getting talented sports persons. Apopulation of 1.25 crores
will be benefited by this Sub-centre.

Hence, I urge upon the Government to allocate enought funds for this

project at the earliest.



22.08.2012 49

(xiv) Need to sanction four-laning of NH No. 222 (KM 471 to 476/00) in
Parbhani Parliamentary Constituency, Maharashtra

SHRI GANESHRAO NAGORAO DUDHGAONKAR (PARBHANI): I would
like to bring in your kind notice that the work of four laning of NH-222 KM
471/200 to 476/00 was sanctioned in the annual plan of 2011-12. Accordingly, the
estimate was prepared and submitted for sanction by the Ministry. In spite of
pursuing this matter from time to time, the work is not yet sanctioned. Due to
heavy traffic on the road & so many educational institutions & offices on this road
near about 60-70 innocent people have lost their lives & many more are crippled
with bodily infirmities and according to police record 218 accidents have taken
place since last three years.

At the same time, NHAI has conducted the survey for bypass of
Parbhani City covering the above length. But due to paucity of funds and non-
feasibility of the project, the above work was not sanctioned last year. As per the
NHAI information, this four laning work will not be taken up for, at least six to
seven years. The Chief Minister, Government of Maharashtra has also
recommended this four laning work as it is essential.

I have personally met the Hon’ble Minister of Transport and National
Highways several times during the last three years for the early sanction of the
work. He had promised me that he will sanction the work, but I am sorry to say
that, no action has been taken so far.

I, once again, request the Government to accord the sanction and take
appropriate steps to save the life of the common man residing in this area of

Parbhani, at the earliest.
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(xv) Need to include red sandalwood in Schedule VI of
the Wildlife Act

SHRI M. VENUGOPALA REDDY (NARASARAOPET): There is a need to
protect red sandal wood by including it in the Schedule VI to the Wildlife Act by
notifying it as a specific plant.

I would like to state that sandalwood smugglers in forest areas are illegally
cutting the sandalwood trees by threatening the tribals residing in the scheduled
areas. Illegal cutting of the trees is taking place in Araku, Tirupati, Khammam and
other areas in Andhra Pradesh. There is a huge demand of sandalwood from
China, Europe and Japan. The smugglers are using the shipyards to export
sandalwood, which is fetching Rs.1 lakh per kg. Recently, the Government has
conducted raids and impounded red sandalwood worth Rs.120 crore in one month.
Poor people are becoming victims in the hands of smugglers to earn more money
in less time. Most of the smuggling is taking place from Seshachalam,
Palakondalu and they are entering Chittoor, Kadapa, Kurnool, Prakasam districts
of Andhra Pradesh and other State also. Smugglers are using ambulances, coming
to Tirupati in the name of pilgrimages, and are using other tactics to smuggle from
one State to other and are exporting these in the name of foodgrains to Nepal and
other neighbouring countries. The Wildlife Act need to stop illegal cutting and
smuggling of red sandal wood. Hence, there is a need to review such Acts to
protect the national assets like Red Sandalwood.

Hence, I request the Hon'ble Minister for Environment & Forests, through
the Chair, to kindly pursue inclusion of Sandalwood/Red Sanders in Schedule VI
to the Wildlife Act.
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(xvi)  Need to take suitable measures to preserve the Konark Sun
Temple, a world heritage site in Puri, Odisha

SHRI BIBHU PRASAD TARAI (JAGATSINGHPUR): Konark Sun Temple also
known as*“Black Pagoda” is situated in Puri district, Odisha. This Temple, built in
the thirteenth century, is conceived as one of the most sublime monuments
and prime tourist attractions of India. It was inscribed as a World Heritage Site by
the UNESCO for its outstanding universal value, and its uniqueness as a heritage

of the mankind in 1984.Rabindranath Tagore, Viswakabi being delighted at the

outward structure of the temple wrote: "Here the language of stone surpasses the
language of man." But, unfortunately, the gigantic structure of temple now is in a
dilapidated condition due to its exposure to saline impact of sea, heavy rains,
growth of vegetation on the temple, etc. But no comprehensive action for its repair
or maintenance has been taken. Hence, I would like to draw the kind attention of
Minister of Culture as well as Minister of Tourism to take necessary steps as early

as possible to preserve the structural resources of Konark temple.


http://en.wikipedia.org/wiki/Rabindranath_Tagore

22.08.2012 52

(xvii) Need to exempt gold jewellery worn by NRI
travellers from customs

SHRI JOSE K. MANI (KOTTAYAM): Kerala, devoid of natural resources
mainly depends on remittances from abroad including inflow of funds in the form
of bullion to sustain its economy. Foreign fund inflows to Kerala constitute
around 35% of its GDP. The ill conceived levy of customs duty on gold, brought
in as personal jewellery will have adverse impact on the fragile economy of
Kerala as such an imposition of customs duty will deter NRIs returning from
abroad to wear on person traditional gold/jewellery including the sacred rings and

Mangala Sutra.

Most importantly, more than hurting the religious sentiments of the NRIs
who associate deep reverence to personal jewellery regularly worn on person, this
impost of customs duty on gold worn by NRIs returning from abroad, for which

NRI travellers often face dificulty at the customs counter at the airports.

I would, therefore, urge the Government that in deference to the sentiments
of NRIs deeply associated with adornment of personal jewellery and in the larger
interest of the sustenance of Kerala's economy to consider restoration of the
earlier regulations permitting the NRI travellers to wear gold jewellery in person
to a limit defined in quantum, to neutralise the rise in gold prices as compared to

the prices prevalent that time.
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14.02 hrs

DISCUSSION UNDER RULE 193

Flood and drought situation in various parts of the country

MR. DEPUTY-SPEAKER: Item No. 15. Shri Rajiv Ranjan Singh.

2 Toia o Rig 9% oo R (JR): H8iey, 3ITST 89 984 decdqul [ardl a8 3iR Jars
W Tl PR IS Bl... ()

A F A qn S wHed #Et (sht uaw uR §¥er): iU Are A1 ot 39 fawy W

=@t Y B [l 2. (JaE)
IuTens wEIed : % ol 9 (e S &1 a1d & Refs 3 SrRAfl|
(Interruptions)”
2 Iolta o g 9% daw RiE: w8k, ae SR gars gar o & Fafa o+ g8
gl... (@) AT & 65 Wi & q@ W gH ol R 916 3R ga@rs &1 g9l aR I3

g1... (cgasT)

M g FER 9 : TAG AR BN 2 [ A A FA1 2. (FqEM) MU qIfeRmiE B
FAT I H 1 Y 87... (FagH) uiferIe F@t bR & oy 2. (Fau) Y I8l A 3R
=l DX, (FAY) T G4 b1 Al X |.... (@)

IS WG : q16 3R G & Hag H 7@l 8l € ¢ < H 916 3R W B 984 I Ylee™
gl

... (Fagm)

2 999 PAR I ¢ A I D @1 g (b AT A- @i & (7Y ... (Fa8) ANl Bl TARTE

H D TN B @ 2. (FIuH) Ig 91 I el 2. (FAgH) YH-Uh a1 TS, Uh-Udh

Y& UGHR SHD! Gl I8l IS ST Fhdl ©l...(FaH) WD ol F8i =4l B & oIy
3 ... (F9HT)

2N Ioita o Rie 9% aow g A8iqy, # 98 o8 @1 g & oMol & 65 Ard & dre 9
3l Tb DI VAT 99 & GAT, Sfd B9 59 AWy W Tl 7 DI Bl (FaHH) A o

* Not recorded
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Sl BAR < DI ol FERAT 8, IABT 89 DIy (&M &1 Neblel U &, I§ 98 gHITd Bl a1
gl..(agM) 39 99 A1 89 q16 IR YES ¥ Y % ol...(FagH) A W I WS 59 aR
S IR Y., (@E) <ifhT GETS A TR O & Dy IS JHIAd o ... ()

MR. DEPUTY-SPEAKER: The House stands adjourned to meet again tomorrow,
the 23" August, 2012, at 11 a.m.

14.03 hrs

The Lok Sabha then adjourned till Eleven of the Clock
OEhursday, August 23, 2012/Bhadra 1, 1934 (Saka).



reporters
Friday, March 10, 2000/Phalguna 20, 1921 (Saka).
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